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10 THE CENTRAL ADMINISTRATIVE TRISUNAL HYJERAGAD SENCH AT HYDERABAD

GoAl10.215/50,

Dates~19-2-1991, Y

Botweens- ;
/ L 2. N,Ramulav"
1. syed hasim / 4o K:Swamy/
3, S.Narasimha v/ 6. ManRaish
8. M-Gnan%hwarj 8. N.John «
T KcﬂaraSiTga 10. J,Ramachandra Reddy «
9. Srlramhurl 12, CH, Gattaiah «—
11,7, Naf;ana ‘  14,Jasbeer singh.~
13. R. Mo ?t o - 16.K.Anjaneyulu
18, G'ﬁde fli/ ' / 18, D. Raghunandhan«”
17 . Fohd gna Rsb/ 2D, Y. Channaiah«”
19, G, Krlshee, 22, K, Sathaiah .
21, M.Naras ,f./ ‘ 24,7, Yadagiri «
23. D-aﬁna 26, 3.Ashok Babu v
25 G / 28.A. Krishna
274 M.ia I],f'ehah/ 30« D Swanmy
30, T. Jgn‘ ahv” 32, 3ank Alimuddinw—
3i.2. &3/1- hanv/ 34,8, fhasker«
33. P‘Naiah P 36, M, Yadaiaho
35'1;‘ ‘aiahv " 38.A.Yadaiah «
37 s' shmiv 40.P. Sunder Rao o~
32 J'ph Gabriel” 42, B, Bahageve
43 nkat Narsaiah ¢ 44,5, Krishna Rao~r
43+ Manohar Goud ~ 464 Mohd. Tsmail v
4°‘Balakrishna - » 48, G, RFamachandra Rag «*
j@ﬂ- Nayeem 504G, D, P, Sitarama Sinha«~
. Purushotham o/ 52.M, 8. Shagyavathi —
3, V. Ramana .~ - | | _ 54,01, Uppal Reddy "
/ - L]
/5.P.orinivhs . 56,Azad Singh -
57.Syed Akbar Hussain 584 H. 8, Rav{{’ |
/ 50, Md, Yusuf Ali ' 60.Amanul Bari
61,P. Ravi Kantha Rag 62¢ A, PeShankar —

63, N, Shankar 64.Ramesh —

65, NGRI Employees Union represented
by its General Sccretary, Uppal Road,

Hyderabad, K Venkateswarlu.

asesye -Appl icmts.
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"1. The Controlkr of Adninistration, National Geo-Physical
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l. ihe Hational Geo~bPhysical research Institute,
rep.by its Controller of Administration,
Uppal Road, Hyéerabad.

2. The Haticpal Geo-Physical Research Institute,.v/,
' rep. by its Director, Uppal Roag, Hyderabad.
3. The Council of Scientific and Industrial Research
rep. by its Tirector General, Rafi Marg,ew relhi-1, "

_ . L
«. Respondents,

For the aApplicants: Mr, M.Panduranga Rao, Advocate

For the Respondentss: Mr. Chenna Basappa Cesai, 5C for CSIR, o~
. B e _-_ ety P rl_-;.__,“ , p

MRMA%IM& MURTY 3 Tk {gury) ~*

THE HON'BLE MR.R.BALASUBRAMANIAN 3 MeMEER(ATMN) v v

The Tribunal made the following Order:-
This petition hag been filed for a relief to Geclare that %
the action of the respondents in not regularising the services of the
applicants is illegal, arbitrary, diccriminatory and violative
of art.14, 16 and 39 of the Constitution of India and to cirect the
responcents to immediately regularise the services of the applicant

with all consequential benefits, .~ d

et e .

It is represented by the learned counsel for the applicant
and also Standing Counsel for reszpondints that with respect to the
scheme introcuced by the CSIR vide their letter Mo, I(20)/86 .
E.II 7t, 4~10-'89, the conditions are going to be fulfilled and in
view of the assurance given by the learned Standing Counsel for the
‘responﬁents, there is nz necd to take up the matter and the matter
may be closed,

Accordingly the O.A. is dicposed of., No costs.

To

Research Institute, Uppal Road, Hyderabad.,

2. The Director, Nationai Geo~Fhysical Reaeaxch Institute,
Uppal koad, Hyderabad. . :
3. The Director General, Council of scientific and industrial kesearch |
Rafi Marg, New Delhi-l1,7

4. Une coupy to i .M.Panduranga Rao, Advocate
Plot No,5, Bagh amberpet, Hycerabad.~’
One copy tc Mr.Chenna Basappa Desai, sC for CEIR, Cal'.Hyd,
Une spare copy. b/ .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
IiYDEPABAD BENCH HYDERABAD

THE HCI'BLE MR.B. V. JAYASIMHA ; V.C.

THE HON‘BLE MR, D.SURYA RAO : M{J)
' IND ' \/

THE HON'BLE MR.J.NARASIMHA MURTY:M(J)

- AND
THE HON'BLE MR.R.BALASUBRMMNIAI\T\:‘@)

T

M.A./R.A. /C.A. 'NO. o
‘} N
in

T.A.No, W.P.No,

Cé.A.NO. gz’\glc\ (>

Admitted ang Interim directions
issued,

All}awed

Dismi sed

Dismigsed as withdr
Dlstsed for defaul mgﬁABAD BENCH.
"M.A. 9rderec/Rejecte

No order as to Ccosts.
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IN THE CENTRAL ADMINISTRATIVE TRIBURAL: HYDERABAD BENCH:

AT HYDERABAD

CONTEMPT DPETITION NO.11l of 1992

P

0.A,N0.215/1990

AND MA NOs.839, 840 & 1047/92

DATE OF JUDGMENT: Eﬂ;ﬁBVEMBER,'gz

'BETWEEN:
S/Shri ‘ .
1. Syed Kasim | 21, B,Bhaskar
2, N,Ramulu - 22, M.Anjaiah
3. K.Swamy 23, M.Yadaiah .
4. Mankaiah 24, T,Rajaiah
5., J.Ramachandra Reddy 25, A.Yadajiah
' 6. Ch.Gattaiah 26, S.Lakshmi
7. R.,Mohan 27, Joseph Gaxﬁé}l
8. Jasveer Singh - 28, S.Krishan Rao
' 9, D.Raghunandan 29, T.Manohar Goud
10. G.Krishan Rao : 30, C.Bala Krishna
11, Y.Channaiah 31, G.D,P,.Seetharama Sinha
12, M.Narasimha ' 32, D.Puruthottam
13. K.Sattaiah 33. P.Sreenivas
14, M.Balaiah 34, Azad Singh:
15, A,Krishna 35. Syed Akbar Hussain
16, T.Agamaiah 36, H.5,Rao
17. D.Swamy ' 37. Mohd. Yousuf Ali
18, A,Jangaiah 38, Amanullah Bari
19, Shaik Alimuddin 39. R.Ramesh
20. P.Sudershan
— .. Applicants
//\ AND
contd....
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1, Sri PVV Satyanarayana,
Controller of Administration,
National Geophysical Research Instltute,
Hyderabad,

2. Sri D,Gupta Sarma,
Director, NGRI,
Hyderabad,

3. Shri S.K.Joshi,
Director General, .
Council of Scientific & Industrial
Resgearch, _ :
New Delhi-110001, oo . Respondents

COUNSEL FOR THE APPLICANTS: Mr, M,Panduranga Rao

~ COUNSEL FOR THE RESPONDENTS: Mr. Chennabasappa Desai,

SC for CSIR/NGRI

. CORAM:

Hon'ble Shri R,Balasubramanian, Member (Admn.)

Hon'ble Shri C.J.Roy, Member (Judl.)

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI C.J.ROY, MEMBER(JUDL.)

~

This is a Contempt Application filed under Section 17
of the Administrative Tribunals Act, 1985 to summon and punish

the respondents for not keeping up the assurance glVED by

them to this Tribunal thereby committing contempt of the'

‘orders of the Trlbunal_passed in 0.A,No.215/90 on 19.2.1991.

2. " 0.A.No0.215/90 had been disposed of by this Tribunal

' on 19.2.1991 on a representation made by both the counsel that

with reSpect to the scheme introduced by the CSIR vide their

\

contd. ...



letter No.I(20)/86/E.II, cated 4.10.1989, the conditions are

going to be fulfilled and in view of the assurance given by

the learned Standing Counsel for the Respondents in the )
{ the Bench ot

0.A.N0.215/90, it was felt/that there was no need to take up

the matter and thus the matter was treated to be closed,

3. Now, the applicants filed this contempt petition

stating that out of the 65 applicants in the 0,A,, ervices of only
24 applicants were regularised besides some other persons

without following the rule of -seniority. Inspite of the
undertaking given by the Standing Counsel on 19.2,1991, the
respondents have not chosen to regularise the services of

all the applicants in the 0,A, which amounts to uttar'dis;
obedience of the orders passed by this Tribunal in 0.A.No,

215/90 dated 19.2,1991 and the fespondents are liable for

contempt of Court proceedings, Hence, this contempt petition,

'4. ~ The réspondents filed a counter stating that the
Casual Workers Absorption Scheme, 1990 is being implemented
and as a result of the implementation of the scheme, 44
casual workers havé'been absorbed as on date, on regular
basis. The applicants will also be con31dered for absorptlon
in course of time, depending on occurrence of vacancies and
their suitability to the posts vis-z~vis the educational
qualifications possessed by them and the seniority among all
the casual workers. It is stated that the resPondents have

not Violated or flouted the orders of the Hon'ble Tribunal.

aontd....
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5 The'respondents state that except making allegation?
that the persons who are juniors to the applicants in{the OA
are appointed, no details are given to enable them to give
the correct facts of the case, It is'stated that the senio-.
rity rule is not violated while filling the vacant posts

from among the casual workers in a particular diséipline.
Since the scheme is being impiemented in totoc to regularise
+he casual workers, there is no disobedience of the orders

of the Hon'ble Tribunal and hence the contempt petition is

1liable to be dismissed,

6. We have heard the learned counsel for the applicants
Mr. Y.Venkata Rao for Mr., M.Panduranga Rao and the learned
Standing Counsel for the Respondents, Mr, Cehnnabasappa

Desai,

7. The applicants filed additional material papers

| showing the details of persons whose services have been

regularised after the 0.A, is closed, the details of.persons
whose services are regularised after éhe contempt petition
is filed and the details of persons whose services are regu-
larised, who have not filed the 0,A, We have perused the

additional matetial papers submitted by the applicants,

8. It is é fact that all the applicants are continuing
in service on daily wages. The respondents in their counter
state that the applicanfs will also be considered for
absorption in course of time, depending on occurrence of
vacancies and their suitability to the posts vis-a-vis the
educational qualifications possessed by them and the seﬁiority

among all the casual workers, They also state that the

cntd, ..
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scheme is being implemented in letter and .spirit and there
is no wilful'disregard or disrespect of the orders of the

Tribunal in the 0.A.No.215/90,

9. S The main poibt raised by the learned counsel for
the applicants is that tests were not conducted by the
respondents for absorbing them into regular establishment,

It is for the Department to take steps in accordance with
its requirments, 3£ the requirements are fulfilled, we
cannot compel the respondents to conduct any tests,

Therefore, the argument that if the tests WOuld'have been ‘
conducted, the applicantswould have bheen passed, will not
h01§vqggg; Even if the Department conduct the tests and if

‘the .applitants pass, unless there are posts available in. accor-~
dance with the scheme, they could not be reqularised. Hence,
the question of not conducting the tests does not arise,

@@E} It is brought to our notice by the learned counsel
for the spplicants that certain persons who are juniors to
the applicants were reqularised after the 0.A, was disposed of.
The question for debate is not whether seniors or juniors’

-are regularised. The main thrust of the Judgment is to
implement the directions in accordance with the scheme,

If the applicants fulfil the conditions laid down in the
scheme, they would have been appointed. Without fulfilling
the eligibility conditions as laid down in the scheme
prepared under the orders of the Hon'ble Supreme Court, the

applicants cannot say that the Department has wilfully:

disobeyed the directions of the Tribunal in the O.A.,

AN

contd....
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especially when they have followed and are also following
the scheme which is framed under the directions of the
Hon'ble Supreme Court. Therefore, the contention of the
applicants that the respondents have committed wilful

disobedience has no leg to stand.

11, We have gone through the records and the list of
persons who were regularised. We do not find any irregularity
or wilful disobedience in implementing the orders of the
Tribunal., We are satisfied that the scheme for absorption

of casual workers is being implemented and as stated by the
respondents in their counter, the applicants will also be °
considered for absorption‘in course of time, depending on
occurrence of vacancies and their suitability to the posts
vis~a-vis the educational quzlifications possessed by them

and the seniority among ‘all the casual workers,
12, For the reasons stated above, we find that there is
no wilful contempt on the part of the respondents. Hence,

the Contempt Petition is dismissed with no order as to costs.

13. The applicants have filed M,A.No,839/92 to amend

" the cause title to the effect that the name of the 2nd

contemg}ner be replaced by the name of Sri Harish Kumar
Gupta. Since we have dismissed the contempt petition, we
see no reason to allow the M.A., The M,A, 839/92 is

accordingly dismissed.

Contd' LA ]
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14, The applicants have also filed M.-A.No.840‘/,-92 for
condoning the delay of about one month in submitting'the
particulars of the applicants as well as other persons

regarding regularisation. The delay is condoned and the

M.,A. is accordingly allowed,

15, The' respondents filed M,A.No.1047/92 for permission
to offer the post of Peon on compassienate grounds to the
wife of the deceased employee, Shri Sirajuddiq?dummehending
that if the Department make the appointment on compassionate
grounds, the applicants will move the Hon'ble Tribunal
stafing that it is violative of the orders of the Tribunal,
the respondents filed this M.A. Since we have dismissed the
contempt petitioh, no or&ers are necessary in this M.A,

The M.A, 1047/92 is accordingly clsposed of as no orders

are necessary..di-JﬁuvTquw Ad fid "\t CoonEe g

QRi/?=‘J'W’“L’'“f““L—'—:.t

(R.BALASUBRAMANIAN) (C. {T ROY)
Member (Admn, ) Member (Judl.

Dated: EW\November, 1992,

Deputy Registrdr(J)

Bhed PVV  Satyanarayana, Controller of Administration

National Geophysical KResearch Institute, Hyderabad.
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Sri D,Gupta Sarma, Director, NGRI, Hyderabad.

Sri 8,K,Joshi, Director General, Council of Scientific &
Industrial Research, New Delhi-l, ,
One copy to Mr.",panduranga Rao, Advocate, Plot No,S5C
Ahobil Mutt, D.D.Colony, Hyderabad.

. One copy to Mr,Chennabasappa Desai, SC for CSIR/NGRI; CAT,Hyd.,
O‘r;gnspare copy.





